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CENTRAL administrative TEI EUNAL
JRINdPAL BENCH: NEW DELHI

O.A.Nu.903/94

New Delhi p this the 23td day of March, 1995

Hon'ble Shri J«P» Shartna, MeniDer( J)

1. Shri Vinod Kumar,
s/o Dharamveer,
r/o 28/332, Prem Nagar,
New Delhi.

2. Shri Dharamveer,
s/o Ram ji Lai,
r/o 28/332, Ixem Nagar,
NewOelhi. "• Applicant.

By Advocate:' Shri M.D, Qaeroi '

Vs.

'ti

1. Union of India
throu^ Secretary
Ministry of Urban Developnent,
INirman Bhawan,
New Delhi.

2. The Director,
Directorate of Estate,^
Nirman Bhavan,New Delhi.

3. The Medical Superintendent, ^4.^Safdarjung Hospital,New Delhi. '••• Respondents

By Advocate: Shri D.R. Runubba,UDC
Departmental Representative

Shri V. S.R. Krishna

Q R D £ R ( mAL)

The applicant No. 2 Dharamveer is the father of

applicant No.l Shri Vinod Kumar, a Bearer in the Safdarjung

Hospital and has been regularly employed having been

given a compassionate appointment, the father Dharamveer

'.been, medically declared unfit for further service,

ojShri Dharamveer .was allotted Govt. accommodation

belonging to the Directorate of Estates 23/332, Rrero

Nagar being a general pool accommodation has desirec to

be regularised on compassionate ground in favour of me
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son Vinod Kumar. The son Vinod Kumar is en^tLfefed aS

per circular of U>irectorate of Estates No.14020-74-1 a

dated 5.7.76 read with HEOA 120 No. 12035( ID)/79/1'OUI 11 dafied

13.1.77 ard No.120 12035(72)/79~PQL da ted 28, 12.79.

A? per these circulars and the circular issued by the

Directorate of Estates in 1987 the person who is made to

retire prematurily on medical grounds is given a welfare

Scheme of getting his son appointed for eligible category ;•

of post and also if sudi appointee undertakes to rehabilitate

the father retiree is entitled to r egulcffis at ion of the

eligible type of quarter on out of turn basis.

2. Ihe contention of the applicant is that the case
!

Of the applicant has been recommended by Medical Duperinterdoaty^

^afdarjung Hospital and also there is a willingness on the

part of Ihe hospital administration to release one of the

pool acccmmodation with the Safdarjung Hospital of Typa-I

in lieu of the Govt. acccmmodation in possession of general

pool of retir ee Dharamveer, 28/332, Brem Nagar,New leXhi,

The applicant haS ccme before this Tribunal because the

Directorate of Estates has not yet regularised the said

quarter.

3. Though the respondents have filed the reply and

contested the application, the stand of the respondents

has been that since the ward of the retiree Shri Vinijo

Kumar .Applicant No. i is serving in a non ministeri al job

and as per extant rules he is not entitled from general '

pool acccmmodation.

4. However, Shri D.H.p^unubba,UDC appears on behalf of

Respondent No.3 and on instructions fromthe department
t

stated that the hospital authorities are prepared to

release one ^ype-I accommodation of hcspital pool in
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favour of the iiirectorate of Estates and in rnat event

directorate of Estates shall regularise the accQnmtd-jtion

occupied by the retiree Dharamveer in favour of Applicant

No. i ohri Vinod Kumar. The learned counsel for respondents

stated that the Ui rector ate of Estates will consider tlie

regulari^ation of the quarter expeditiously in favo^j^

of Applicant No. i Vinod Kunar. The learned counsel for

applicant also suggested that a cjuarter No. 3-11/99 4

fur am ,New il'elhi of the hospital pod is available whidi

may be releasel in favour of Directorate of ^states.

Departmental Representative 3hri Runubba,UDC states tlnat

though the quarter suggested by the learned cQansel for

applicant is not vacant but that 'will be got vacated fron

an unauthorised person who has occupied it.

5. In view of the above facts and circunstances ^ the

application is disposed of with the follov^/in^ directlonsj-

i) Respondent No.3 Medical 3uperintendent,3afdarjung

Hospital,New Delhi shall make available one Typa-I

quarter and if possible Q.No.S-II/9943»K. fyram,

New Delhi and that the Said quarter :0r any other

accommodation shall stand transferred to the general

pool accommodation from the hospital pool. Medical

Superintendent shall do it expeditiously in order

that no unfair advantage be obtained by the applicant

and preferably in a period of 2 months from today.

ii) In the event of the aforesaid quarter being released

from the hospital pool or any other quarter Of

Type-I in favour of the general pool controlled by

Directorate of Estates, the Directorate of Estates

shall regularise the Quarter No.28/332,frem iiargar
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New Jelhi in favour of 3iri Vinod Kumar from the

date when Applicant No,2 Dharamveer stood retired

and as sudi only the licence fee shall be recoverable

of the Said quarter from the applicant from the date

he was appointed and earlier to it frOn the retiree.

The applicants are directed to clear all the arrears

if not already paid as licence fee prescribed urrier

the rules. The Directorate of Estates shall do the

same preferably within a period of tone month ircJii

the date the accommodation is released by Respondent

No.3 from the hospital pool to the General Pool.

iii) It is further directed that the applicant No.l

aS well as Applicant No.2 shall not be evicted

frcra the present premises 28/332,Pron Nagar,New

Delhi till a positive decision is taken on

direction Mo.tDr.and (ii) above.

The application is therefore disposed of

accordingly with no order as to costs.
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